BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
EXECUTION APPLICATION NO. 47/2019
IN
ORIGINAL APPLICATION NO: 325/2018
(L.A. No. 745/2019)

Gaurav Kumar Bansal ... APPLICANT(s)

VERSUS
Union of India and other ...RESPOIRDENT(s)

STATUS REPORT ON BEHALF OF THE STATE OF UTTAR
PRADESH IN COMPLIANCE TO THE ORDER DATED 07 .02.2020,
PASSED BY HON’BLE NGT

1. That in compliance to the order dated 07.02.2020 (copy
enclosed, Annexure no. 1) passed by Hon’ble NGT the Status
Report approved and made available by the Dy. Secretary,
Environment, Forest and Climate Change Department
Government of Uttar Pradesh vide his later dated 08.05.2020
(copy enclosed, annexure no. 2) is enclosed herewith and
submitted.

2. Proposal sent to National Board for wild life (NBWL) by the

Special Secretary , Environment, Forest and climate change



Department, Government of Uttar Pradesh vide his letter dated
28.04.2020 (copy enclosed annexure no. 3) is also enclosed

here with and submitted.

Enclosed-As above - E/ P
0>
30°

(DIKSHA BHANDARI)
Divisional Director
Social forestry division
Ghaziabad
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Item No. 02 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 47 /2019
In
Original Application No. 325/2018
(I.A. No. 745/2019)

Gaurav Kumar Bansal Applicant(s)

- Versus

Union of India & Ors. Respondent(s)
Date of hearing: 07.02.2020

. CORAM: '

. HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE; JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

. HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER

For Applicant(s) Mr. Gaurav Ku\r\narv Bansal,
Advocate Applicant in person

For Respondent(s) Mr. Ajit Kumar Sinha, Sr.
~  Advocate ’
“Mr. Bhanwar-Pal Singh Jadon,
Advocate

Mr. Rahul Pratap, Advocate
Mz. N. K. Janoo CCF Merrut

ORDER

A comEI\_iance report on behalf of 'respondent nos. 6
and 7 has b\\e:in filed wherein it has been mentioned that
Wildlife Institute of India (WII) had submitted its final
report on 09t October, 2019 which was placed in the
meeting of State Board for Wildlife (SBWL) held on 04th
November, 2019. On 03t December, 2019 the Chief Wildlife

Warden submitted the proposal for rationalization of

boundaries to the State Government. It was finally decided



that the proposal for rationalization of boundaries of SBWL
be submitted to National Board for Wildlife (NBWL) for
approval. )

It is pertinent to note here that the Tribunal had while
deciding the original application (325/2018) passed a final
order on 31st May, 2019. Further, it was directed in the
order that Notificaiton u/s 26 (A) of the Wildlife Protection
Act, 1972, in respect of Hastinapur Wildlife Sanctuary, be
issued within six months i.e. by 30t November, 2019. The
compliance of the same was to be ﬁledmthe Registry of the

Tribunal. After crossing of the deadline?-f"given to the

respondents for compliance of order by SOth November,
2019, the instant execution application came to be filed on

12th  December, 2019. Notices were issued on "the said

~ application on 18t December, 2019.
However, when the Tribunal passed theorder on 24th
f{'}Javnuary,* 2020 statiﬁg that respondent nos6and 7 shall
5 ﬁle the" status / compliance report byO3rd February, 2020,
failiﬁé which the concerning officers S‘hall remain present
before the Tfibunal that the report has been filed on 03rd
February, 2020. The said report reveals that the Chief
Wildlife Warden of UP had engaged WII, Dehradun on 30th
September, 2018 to furnish a studly report namely; A
Study to Assess Critical Wildlife Habitats in Hastinapur
Wildlife Sanctuary, UP. The WII submitted the final report

on 09t October, 2019 that is after more than a year. The



State Government took no steps to expedite the procedure,
atleast after passing of the order of the Tribunal on 31st
May, 2019.

It has also been submitted in the report that Chief
Wildlife Warden has submitted the proposal for
rationalisaiton to the State Government on 03rd December,
2019. In fact after submission of final report on 09th
October, 2019 by approval of SBWL on 04th November,
2019, the Chief Wildlife Warden took another one month to
send it to the State Government.

In the status report a request has been made to grant

further period of two years to complete the process of

rationalisaiton of the boundaries. Never before any such
request was made and the State Goverpment‘\’\‘;'\}cl:ghtinued
 with the matter in ak‘usu:;all manner since E%lst May, 2019. It
1s only now whienw‘we i\éi&@d the ofﬁcers to f1le the status
= 4re‘port that they ha\;ebfor ‘the first -:ici‘me‘ sought time for
ﬁcompleting th.éblpi’o\'cess. i
In the aforesaid circumstances and “looking to the fact
that the respondents have faiied to comply with our order
wihin the time frame i.e. 30th November, 2019, we issue
following directions:-
1. That the Principal Secretary Forest and Wildliffe,
State of UP shall énsure that the proposal is sent to

NBWL withing 21 days from today.



2. The Additional DG Wildlife, MOEF & CC is directed to
complete the process at their level Within 30 days after
receving of proposal from the State Government.

3. The NBWL shall 1jefer the matter back to the State
Government for final notification immediately
thereafter.

4. The State Government to issue final notificaitonn after

receipt of the proposal from NBWL within 30 days.

_We direct all the aforesaid authorities to complete the

;‘fpro&cess within the time frame given above, failing which the

Principal Secretary, Forest and Wildlifé,‘?Statg of Uttar

" Pradesh shall remain present before the Tribunal on 11th

May, 2020. In case the notification is issued ‘within time,
the officer need not appear-but a copy of the notification be

L filed in the Regi'sb,t"ry of the Tribunal.

List the matter on 1 1?{1?‘ May, 2020

Justice Raghuvendra S. Rathore, JM

.

Dr.Satyawan Singh Garbyal, EM

Siddhanta Das, EM
JG '
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